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my adjournment motion. Therefore, 
I want to know whether you are 
admit·ing it or not. 

MR. SPEAKER: You are also a 
very :nteUigent person. You cannot 
discuss twice. You can discuss the 
same thing here. 

SH~ tI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, we wa:Qt to assist you. 
Theref.re, in the OPPosition, we have 
decided th&t we will, as gently as 
possflle, try to bring things to your 
kind notice In an orderly manner. 

MR. SPEAKER: You are welcome. 

SH't! JYOTIRMO,Y BOSU: We 
have iecided to draw your kind atten· 
tion oday on four basic issues which 
are agitating the minds of all of us. 
The Harijan issue has been covered. 
Mr. Vajpayee will raise the question 
of hike in price of petrol, diesel, 
.rtilisel~ and other petrol~um pro-
ducts. What I have to submit is this. 
What is agitating the minds of many 
of us very much is the open declara· 
tion of the Chief Minister of a State 
and the Law Minister of the Union 
Government that Presidential form 
of Government is going to be brought 
in... (Interruptions) 

MR. SPEAKER: I have your motion. 
It is under consideration. 

SHRI JYOTIRMOY BOSU: The 
whole Parliament including yourself 
will become a futile exercise ... 
(Interruptions) 

MR. SPEAKER: It is under my 
conside ratio t'. 

Mr. Vajpayca. 

12.15 hrs. 
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{itt ~ ~ t.ft R ~;f q:;er~,,,'3I~, 
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If\'InT ~ : q: crnr arrt:;nre- ~'I 
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Gfil ~ amft ( ~ ~ ~~~ ~~1 
~ 8th ....... (1IA'tmr) 

MR. SPEAKER: Please don't inter-
rupt. 

\ft ....... tqm ~: ttTr(.i~1f1Tf;e 
~ ~ e6 ~ ~ ~ CliT l{~if ~T 
q ~ q;l atCl~\1'11 ~ (err CillT 
(? (III'NR') 

MR. SPEAKER: I have received 
several notices ... (Interruptions) 

"" ~ tqm~: 3fQlf~: ~T
~, 1f 3fTCI'Ctft ~ ~ ~ ~ ~):- I 
~ ~ e(Cfiic:o'c61 ~ of 31T~ tf.rrm 
{f ~ fef; ~ ~ if" Off~;f f~lfT 
~m~1 (~) 

MR. SPEAKER: Please listen to me. 
I have had enough of it. First you have 
to decide whether you are to discuss 
certain things there or have a first-
fight here. No, no; it is improper. 

Please sit down. When I am on my 
legs, you have to sit down. (Inter-
ruptions) • 

Mr. Bhagri, please sit down. (Inter-
ruptions) • 

Why don't yoU make him sit down 
(Interrup&i01&l) • 

~arftT~ntf~~~ m 
~~~~~I q6T~f?T:t 
~~(I 

I am very much pained . (I nter-
ruptiou). 

Please sit down. 
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~~~'1'{r~tC~' 
ifi~c6t~~~~{T~emr 
i!fi"m ( 6t 1ft ~ (I ~ ~ 0/ 
u'teT 1fi1d\' ~ 1ft ~ ~ ~~ ~T 
£1 

Please, Mr. Tytler, when the 
Speaker is on his legs, everybody sits 
silent. (Interruptions). 

No question. If you are to do like 
tlili\, nothing is going to come out 
of it. 

Now, everybody is trying to go by 
his own rules. We have certain rules 
and regulations in this House. You 
have this book of rules and regula-
tions. I you are all educated I think 
you have the sense enough to read it. 

Please sit down. No, no. There is 
no one way traffic. Please be silent 
and listen first. This is not a one 
way traffic: it is a two-way traffic. 
You both havt' to go-exist. This 
House belongs to all of you, not to a 
singl{' person and not to a single 
Party All Parties have their say 
and must have their say in this 
House. I shall give ample oppor-
tunity to everybody who has to have 
it, but not like this. When one man 
gets up, the other speaks! No. I will 
give my ruling; I will administer 
according to the rules and regula-
tions. Everybody should not take 
things in his oWn hands and say 
whatever he likes. Now, I shall call 
one by one and rule accordingly, and 
you have to abide by that. 

Thank you. 

~ .... tqtit ~4'fwft:;f- ~~., 
~W-rrfafi~~atft~ ~ 
.(~) 

MR. SPEAKER: Please now, I 
have asked him. It is only with my 
permission that Mr. Vajpayee is on 
his legs. 

Now, Mr. Vajpayee, you 
your say. (Interruptions). 
don't interrupt. 

have 
Please 

.-f\ amrr tqtit .... .q;ft: ~ qT-
~---

MR. SPEAKER: One minute. 
Please listen to me first. I would 
lilte to say.. . ,(lnterruptionB) . 

What is your point? 

SHRI SANJAY GANDHI (Ame-
thi): Mr. Vajpayee is entitled to 
speak but 

~ f;rc:er;r ett mr tf{r ~ =qr~ I 
-tt .n-~ '""~:~,. rn-

~riol~",,~~(~.,.~ 
CfiT ~ '""" ~ (I 

(Interruptions.) •• 

MR. SPEAKER: I am not allowing 
you. Without my permission, what-
ever is said should never be recordt'd. 
This is a permanent order. 

Now, I have got several things. I 
have received several notices of 
Adjournment Motions with regard to 
the rise of prices of petroleum pro-
ducts. (Interruptions) I 

Please listen to me. I would like 
to listen to certain Members and 
then give my ruling. First I call upon 
Mr. Vajpayee. 

Mr. Vajpayee you may have your 
say for two minutes; then I will give 
my ruling. 

~aw~~: ~qi
~, tr ~ ~ ft \(1' w ~ fC6 
~~~~iTtJlfTl ~~~~ 
tifi "ro" tf ~ ;rtr ", ath 
at'1f'( ~ ~ If ~ qt ~ (fr ~ 
iRr ~"' tr 1IW ~!6 fcnm 1f- ~;m'T ~," i- ~ ~ 
~ \iOf' W~, ~ n-lNr ~ ------ -----··Not recorded. 
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SHRI JYOTIRMOY BOSU (Diamond 
Harbour): I know it fairly well that 
it is not an additional tax, it does 
not come under the purview of bud-
geting; that much I know. But what 
Mr. Vajpayee ha~ said is full of 
substance. What I am wanting to 
point out to this House is that, if you 
increase, by leaps and bounds, the 
price of energy, the prime-moving 
energy source, then the entire price 
structure, the entire cost of living 
index in the country is going to 
jump and touch the skies. Is that 
what the Government's intention is'? 
Is that what they promised to the 
electorate before the elections, before 
the Lok Sabha elections and before 
the elections in the nine States? 
(Interruptions) I do not want to say 
anything else. The only thing I 
would say is that they are all young-
sters the newcomers; they do not 
know the rules and they will behave 
like this. 

MR. SPEAKER: They are already 
Members. You cannot call them 
youngsters. (Interruptions) 

SHRI SANJAY GANDHI: If it is 
a matter of propriety, why was the 
House not taken into confidence 
earlier ... (lnte-rruptions) 

MR. SPEAKER: I am not giving 
any dec:iaion now. I am listening 

to all the Members. Then I will 
decide. 

SHRI SANJAY GANDHI: If it is a 
matter of propriety that the House 
shOUld have been taken into con-
fidence earlier before raising the 
prices, then it was certainly a matter 
of propriety that the House should 
have been informed when Moshe 
Dayan visited India; the Foreign 
Minister had made a public denial of 
this; the nation was told a lie; the 
House was not taken into confidence. 
(Interruptions) 

MR. SPEAKER: Mr. Indl'ajit 
Gupta. 

SHRI INDRAJIT GUPTA (Basir-
hat): We have not brought up this 
matter with any intention of ... 
(Interruptions) • 

MR. SPEAKER: Will Members 
allow the proceedings to go on or not? 

SHRI SANJA,Y GANDHI: When 
you gave me permission to speak, 
they interrupted me. Now they 
should not object ... (Interruptions) 

MR. SPEAKER: 
silence. Mr Gupta. 

Please keep 

SHRI INDRAJIT GUPTA: We have 
not brought up this matter with any 
intention of coming in the way of a 
debate on Assam. That has got the 
priority and I think that must be 
allowed to go on as per the order of 
business. But we cannot help it 
because it is only yesterday-one day 
before the Parliament was to assem-
ble, that suddenly this announcement 
has been made about a steep rise, a 
very steep rise in the prices of all 
these petroleum products which are 
going to have a very far-reaching 
effect. 

Then, Sir, I find from what has 
appeared in to-day's papers that 
even the hon Minister for Railways 
was taken by surprise and he says 
that it will mean an extra Rs. 70 
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crores on the diesel bill of the rail-
ways. That means that he will 
have a good excuse in putting up the 
l'ailway fares and freights ... 

THE MINISTER OF RAILWAYS 
(SHRI KAMLAPATI TRIPATHI): 
That never surprised me. 

SHRI BHAGWAT JHA AZAD 
(Bhagalpur): He knew it before .... 

(InterrupttOns) 

SHRI INDRAJIT GUPTA: Slr, you 
arc the Cu:,todlan of thIS House and 
you are the custodian of the rights and 
dignities of this House. We would ex-
pect with all due respect to you that 
)' ou wou' d be as pertUl beel a ~ we are 
why such an Imp01'tant announce 
ment whiCh IS gomg to affect the en-
tire economy of the country and lhe 
living standards of millions of people 
shOUld be announced one day before 
Parliament lS to assemble when they 
have every opportunity to come to 
the House and then make a state-
ment here and seek the ap'Jrova1. 
Are you not worried about this at 
all? It lS a questIOn of plopriety. It 
is entirely a question of propnety and 
dignity and honour of this House. 
Therefore, we are pressing this point. 
Even to-day the Minister does not 
come forward suo motu with any 
statement-anything of that kind. 
After all this, if you Say that he is 
going to make a statement we are not 
going to be satisfied. Ple~sed excuse 
me. What is it? They have not con-
ceded that they have any responsibili-
ty to the House to come forward with 
a statement even to-day. That shows 
that their whole intention was to bY-
pass and override the House in this 
matter. Therefore, we are seeking 
YOUr permission and ... 

MR. SPEAKER: I have heard you. 

SHRI INDRAJIT GUPTA: .. .in some 
suitable form you will permit this 
matter to be discussed here and the 
House permitted to express its strong 
views in, the matter. 

~ srhrwr",", (~ ~ 
~): a('\1I"~ ~ , ~ 1f ",'1' 
~ 8th ~ ~ {', 'f';f :Jrr~ 
~1f~~-~mr( I 

~ qm : ;r(t, ~ iffr. i-
WI 

SHRI CHANDRAJIT YADA V 
(Azamgarh): I have got your per-
mission to 1 aise this point. 

S!.r, It IS a clear contempt of the 
House It has never happened-this 
kmd of 'things .... (Inte1'lTUptions) 
Just one day before the House was 
going to Slt.. . ... .. 

(Interruptions) •• 

MR. SPEAKER: Nothing will go 
on record without my permission. 

SHRI CHANDRAJIT YADA V: I 
was saying that it is a clear contempt 
of the House. When the House was 
going to SIt, one day before that, this 
kind of anti-peasants policy of the 
government-lt indicates the anti-
peasants policy of the government-
we witnes<;, to increase the prices of 
petrol, die~e], petroleum products and 
fertilisrs. This concerns the entire 
country, the bulk of the population of 
our country and this is a blatant con-
tempt of the House. And even the 
Petroleum Minister is not pres~nt 
here ..... . 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
He is here. 

MR SPEAKER: Make yourself vi-
slble--Ml'. Minister. 

SHRI CHANDRAJIT YADA V· I am 
glad that the Minister is here.' But I 
would like that the Minister must 
explain to this House which he owes 
to it, as to what were the circums-
tanaes which compelled him to raise 
the pri.ces. 

There is another thing. I would 
request you. You are the custodian 
of this House and everybody has ex-
pressed his sentiments regarding this. 

• • Not recorded. 
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This goes against the established par· 
liamentary traditions and parliamen-
tary canOns that the Minister should 
come to this House with this kind of 
pro,t)Osals Wohicil concern the etntire 
people of the country when the House 
i..;; going to sit. It has never hap-
pened. You should also see to it .... 

MR. SPEAKER: You have already 
said It. 

SHRI CHANDRAJIT YADAV: 
Therefore. you should see to It that 
the House must get an opportunity 
to discuss this. Otherwise, my fear is 
that some members from the ruling 
sIde will always say that because it 
has teen done by the previous gov-
ernment, therefore, 'we are doing the 
same thing' Sir, the House is not con-
cerned at aU what the previous gov-
ernment has done. Any government, 
if It does anything whictll concerns 
~nd harms the interests of the people, 
the House is concerned and not be-
cause the previous government ha~ 

committed a mistake, therefore, you 
are repeating it now. Therefore, I 
think, Sir this calls for the censure 
of the government. 

SHRI SOMN ATH CHATTERJEE 
(Jadavpur): Mr. Speaker, I am 
not going into the question whether 
it was constitutionally permissible or 
not to issue such a notification. But 
the question of propriety is very 
much involved because the House 
was going to sit a day later. Apart 
from that factor, one very important 
question I would like to place before 
the House. The notification should 
have been laid before the House 
to-day. But that is not being 
laid on the Table of the House. 
From the business for today 
it does not appear to me to be 
so In a matter where the people 
will be concerned or are concerned 
because it is bound to have an effect 
-all round effect-on the economy 
with the necessary price increases 
and. when this House has the power 
to nullify the notifications which are 
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issued under this Act, I should have 
the opportunity to move the motion 
for cancellation of those notifications. 
And so, this should have been brought 
before the House at the earliest occa-
sion. When the House is sitting to-
day, they are submitting So many 
other notifications; they are laying 
them on the Table of the House. DJt 
this vital notIfication should have 
been laid on the Table of the House 
at the very first opportunity so that 
the House will have the opportunity 
of moving the motIOns with regard 
to that. Therefore, apart from the 
propriety of not making the announ-
cement in the House, this, should 
have been laid on the Table of the 
House at the very first opportunity. 

I 
MR. SPEAKER: I think we had 

enough of it. I would now ask Mr. 
Veerendra Patil to explain this. 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): Sir, the hon. Mem-
ber, Mr. Vajpayee and some others 
have raised the question of propriety. 
Sir . . . (Interruptions) 

MR. SPEAKER: Kindly listen to 
him. You have asked for it. 

SHRI VEERENDRA PATIL: Sir, I 
humbly submit that . . . (Interrup-
tions) 

MR. SPEAKER: Now let him have 
his say. Please listen to him. You had 
asked for it. You are going to get it. 

SHRI VEERENDRA PATIL: Sir, 
I humbly submit that in this case 
there is no question of propriety in-
volved because this is not the firs.t 
time that the ,prices of petroleum 
products have 'been increased. I want 
to remind the han. Members that, 
during the Janata Regime, in August 
1979, the prices of Petroleum pro-
ducts had been increased. Now the 
question is whether, in taking such a 
decisiOn, the House should be taken 
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[Shri Veerendra PatH] 
into confidence or not, I humblty 
submit that most of the Members on 
the other side have got administra-
tive experience. In such cases, there 
is no qU'estion of taking the House 
into confidence. But, I do agree that 
the House should have full opportu-
nity to discuss the implications of it. 
I do not want to shut out the dis-
cussion on it. It is for you.. If the 
Calling Attention Motion is submitted 
to you and if you are admitting it, 
I am prepared to make a detailed 
stat~ment. But, On this, there should 
Ibe no adjournment motion. (Interrup-
tions). If the Speaker suggests that I 
should make a detailed statement, I 
am Iprepared to come before thE" 
HOuse with a detailed statement to-
morrow. On that let them discuss. 
I have no objection. I do not want 
to shut out any discussion on this. 

MR. SPEAKER: You can make a 
detailed statement. 

SHRI JYOTIRMOY BOSU: Sir, I 
rise on a point of order. 

MR. SPEAKER: Under which 
RUle (Interruptions) All of you 
~lease sit down. This is not the way. 

SHRI JYOTIRMOY BOSU: Sir, in 
what the Minister said just now there 
was substance in it at that point of 
time becaUse if these amouncements 
were made too early when the pri-
vate sectors oil companies used to do 
book transfers, they did it to evade 
,payment at the enhanced rate. And 
they might have earned a lot of 
money. But, to-day, when all the 
companies are owned by the public 
sector, ;that situation does not arise 
(Interruptions) . 

"" amrr ~ ~: ~ ~ 
~~~~~~, tf7aT 
arN ~ ~ " ~ ~ ~ ~I ~ 
~ Cfrr ~ ( lIT ~? 

(Interruptions) 
MR. SPEAKER: All of you will 

pleaSe sit down. Now, I have heard 
the Members on the question of an-
nouncement made by Government 

··Not recorded. 

Products 
increasing prices of certain petro-
leum products. In this connection, I 
would draw the attention to an obsl!r-
vation made by my predecessor on 
4th March, 1974 when a similar ques-
tion was raised in the House. The 
Speaker at that time observed-

"When Par liament is sitting and 
important decisions are taken .... 
one thing which I canot ignore is 
that to 'take such decisions without 
informing the House is improper .. " 

In the present case the announcement 
regarding increase in prices of some 
petroleum products has been made 
when the House was not in session, 
but I would point out that it was 
done on the eve of the session. How-
ever, there is no infringement of 
Rules and Constitutional provlSlons, 
but it would have beEd more appro-
priate to announce this increase in 
the House. 

Mem bers know how to pursue the 
matter through notices under !the 
Rules, for example Rules 184, 193 etc., 
which could be considered for admis-
sion. Moreover, opportunities would 
also be available during discussion on 
the General Budget and the Demands 
for Grants of the MiniS'try of Petro-
leum and Chemicals. 

I have accordingly not given my 
consent to the adjournment motions 
on the subject. 

SHRI SOMNATH CHATTERJEE: 
Why the notification is not laid on 
the Table today? (Interruptions). 

'" ~ ~ (flrn) : ar~~ 
~, tf'~Cfrr~~~1 

Shri Mani Ram Bagri and some 
othe1' hon. M embers then left the 
House. 

(Interruptions) •• 

MR. SPEA~: Nothing will go on 
the record WIthout my permission. 


